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.24.5.96 	 Mr G.P. BlIowmik for the applicant. 

	

• 	. 	 . 

I 	I 	 / 	 Mr S. Au, learned Sr C G S C, for the 

respondents 

- 	- 	 Mr Bhwmik requests for taking 

left- w- 	 up this O.A. 'unlisted on the ground of. 

- . 	 urgency. Heard him. The application 

is allowed to be taken up for consideration 
b . 

of admission today. 

1n 	this 	application 	the 	applicant 

has 	contested 	his 	transfer 	to 	Kolodyne-lI 

G 	& 	D 	site 	under 	NEID-LI 	Aizawl, 	vide 

transfer 	order 	No.2(2)/Sañkosh-96/BBB 

dated 	9.4.1996, 	Annexure-V 	Issue 	notice 

- 
•.. 

. I 	onthe 	respondents 	to 	show. cause 	as 	to 

H. 

.. 

,!why this application should not be admitted 

and 	reliefssought 	allowed. 	Returnable 

on 17.6.96. 

List 	On 	17696 	for 	show 	cause 

'\and consideration of admission. 

Steps within; today. 

V 
Heard Mr Bhowmik on the interim 

. 	'.'. c7  
1 " 	. elief prayer. The respondents are directed 

- S 	 _i__ 	( 	A 	fl 

.b, çis 

not to impiemen cue ouue' uu 

:aoresaid in so far as it'relates to the 

applicant tifl'disposal of the show cause 

which is to be submitted by them as 

direèted above. 

Pendency of disposal of the show 

cause and consideration of admission 

shall not be a. bar for the respondents( 



O.A.No.78/96 

24.5.96 
	

to dispose of the representations of the 

applicant dated 12.10.1995 and dated 23.4.1996. 

Meriiber 

None for the respondents.Mr.G,p. 
Bhowmick for the applicant. Show cause 

has not been submitted. List for show 

caus-e 	6f admson on 

28-6-96. Inform the counsel of the respon- 
dents, 

( 

Member 

46 	 nkm 

17-6-96 

T 

in 

28.6.96 

vy  

1 •g- 

Mr G.P.howmick for the appliOant. Mr 

S.Ali,Sr.C.G.s.0 for the respondents. 

Show cause has not been submltted. Mr 

All seeks for adjournment. 	 •• 

Adjourn&.-to 25.7.96 for show cause., 

and,consideratlon of admission. 

•1. 

Member 

25-7-96 	Learnedcounsel Mr.G.P.Bhowmick for 

the applicant. Learned 5r.C.G.S.C. Mr.S.Ali. 

for the respondents. Mr.A1i prays for two 

weeks time for filing show cause. 

List for consideration of Admission 
10 	• 	 . 	and disposal, of show caise on 13-8-96. 

	WA 

Im 

Lt— LJAç) 

'\--• '-- 

Member 

4 

U 
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/ 
1-8-96 	None for the appllcarit..Sr.C.G.5.C. 

Mr. 5•Ali for the respondents. Show 

cause has not been submitted. 
cons,ideratlon o1 

t 	 Adjourned to 20-8-'96 forLAdni ssion. 

20-8-96 	Learned counsel Mr.A,Verma for the 
applicant. Learned Sr.C.G.S.C. Mr.S.Ati 

for the respondents. Show cause has not 

been submitted. Mr.S. 1 'li seeks for another 

short adjournment to submit show cause. 

Adjourned for Admission on 30-8-96. 

Member 

0_a  
lm 

• 	 0) I- 
30.8.96 	Mr 5.Ali • Sr .0 • G. $ .0 for the respon- 

dents. Learned coursel Mr A.Deb Roy prays 

for adjournment on behalf of Mr G.P. 
Bhowmick due to personal difficulty.Furth-

er i.ir ALt also prays for time to submit 

• show cause. 

List for show cause and consideration 

of admission on 11.9.96. 

Member 

• 	pg 

•  C,)0r. 



3 

O.A. 78 of 1996 
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• 	- 
- 

14.10.96 - 	 Mr S. Sarma for Mr G. Bhowmick, 	learned 

counsel 	for 	the 	applicant. 	Mr 	S. 	Au, 	learned 	Sr. 

C.G.S.C. 	for 	the 	respondents. 	Show 	cause 	has 	not 

+ 	
. been submitted. I consider that the matter for admission 

cannot be kept pending indefinitely for want of show 

• 	• cause 	from 	the 	respondents. 	Perused 	the 	contents 

of 	the application 	and. reliefs sought. 	The application 

is 	admitted. 	Issue 	notice 	on 	the 	respondents 	under 

Registered Post. 

List 	for 	written 	statement 	and 	further 

orders on 27.11.96. 

The respondents are directed not to implement 

the 	impugned 	order 	dated 	9.4.1996 	in 	so 	far 	as 

it relates to the applicant till disposal of this applica- 

tion. Liberty to .th 	respondentc 	apply for modifica- 

tion, alteration or cancellation of the.interim order. 

t. 

4 , 

	

16.9.96 	 Mr. G.P.Bhoick for the applicant. 

None for the respondents. 

Show cause has not beeii submited. 
14.b-1 	 S 

List for consideration of admission and 

further orders on 24.9.1996. 

H 	Sc- 
Member 

• 	• 	4 	- 	* 	* 

. C•' 

trd 

24.9.96 Learned counsel Mr G.P. Bhowmick for the 

npplicant. Learned Sr., C.G.S.C. Mr S. Ali for the 

respondents. Show cause has not been submitted. 

Mr All prays for sometime to file show cause. 

List on 14.10.96 for consideration of admission. 

•0 & 
Member 

- 	
I 	 I 
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O.A.No.78/96 

Colt ,w"ci a 
to 

 

• 	frc 

14. 10. 96 

I.  

Further pendency of this application sa1l  \W ' )e 
a bar for the respondents to dispose of th'e represe 

ations dated 12.10.1995 and 23.4.1996 submitted t 

the applicant. 

M ieb~dr'. • 

nkm 

C 

27 11 96 	 None tor the applicant 

Mr. S.Ali, Sr. C.G.S.C. for the 

respondents prays...for time for submission of 
• 	I 41 , p. 	• 

• 	 ..•• 	 written statement. 	 : 
.• 	 List for written statement and further 

1-y 1Q'il6 - 1 	 orders on 31 12 1996 
J'O 

Mez1r 
A- 	 .. 

trd 

p 11  

14.4.97 	None for the applicant. Mr 

C.G.S.0 for the respondents. 

Written statement has not been subi4,. 

tted • This is a transfer case, which reqii-

rea urgent diposal. However, the case 

not A"appearM#WM the cause list though fid 

4l)Ik 	

on 31.12.96. 	• 

List for hearing on 30.4.97. In the 
meantime the respondents may submit writte 
statement, if they desire. 

e 

30 .u,4-s97 
	

None for the applicani 

Sr.C.G.S.C. for the respon 

cation is dismissed for de 

A order dates 14-1096 stad 
S 

H 
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PART CIRS OF APPLICANT 

Sri AAtjp Kumar M D as. 

s/o Late Madhusudan Das 

JE (c)/sIsD-III C.W.C. 

Alipurduar - 736121 

Dist: Jalpaiguri, West Bengal. 

PARTICULARS OF RESPONDENTS. 	 4 

Uè?t of 	D14 3 / 
The Chairman, 

Central Water Commission 

Govt of India, Ninistry of Water resources 

Sew Bhawan Sector - I 

R.K. Puraxn, New Delhi- 66 

The Chief Ebgineer. 

Central Water CommiiOfl. 

• 	 Brahmaputra Barak Basin 

JAMIR MANSIONli Nongshiliang,  Nongthymmai 

Shillong - 793014. 

The Superintending Engineer. 

Central Water Commission 

Brahinaputra Barak Basin. 

JMIR MANS ION" Nongsh iii ang, Nongthymmai 

Shillong - 793014. 

4, 	The Assistant Executive Engineer. 

Sankosh Investigation Sub-Dibn- III 

Central Water Commission. 

Alipurduar - 736121 

Dist Jalpaiguri, West Bengal. 

Contd. 3....... 	to 

1  
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PJ4RTICUI?RS OF ORDER FOR WHICH APPLICATION IS MADE :- 

(i) Order No : 2(2)/Sankosh-96/BBB-946-55 dt. 9-4-96 0  

(ii)Passed By : The superintending Engineer(C) C.W.C. 

Brabmaputra & Barak Basin (Respondent No.4) 

(iii) Subject: Transfered to Kolodyne - II 

G & D site under NEIED - II Aizawl. 

JURISDICTION QF THE TRIBUNAL :- 

The applicant declares that the sbbject matter 

of the order against which he wants redressal is within 

the j risdiction of this Tribunal. 

LIMITATION :- 

The applicant further declares that the application 

is within the limitation prescribed in section 21 of the 

Admiri jstr ative Tribunal Act, 1985. 

FACTS OP THE CASE :- 

6(i) That applicant is .a citizen of India and working 

as a Junior Engineer in the Central Water Commission, 

posted at Alipurduar under the Respondent No.3 He is a 

member of other Backward Community. 

6(u) That the applicant is a permanent resident of 

Guriehati in coochbehar district in the State of West 

Bengal. He is married, having his wife and widow mother 

depending on him. 

6(iii) 	That the applicant is a Licentiated Civil 

Eriineer and was recruited in the Central Water Commiss-

ion in the year 1986 as Junior Engineer vide appothtmeflt 

letter No. A_15017/14(5)/E$tt iII/86/ol 11/295863 
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dated 15-7-86 issued by the superintending Engineer CJ.C. 

N&in Nagar, Jariapath, Guwähati. The initial posting of the 

applicant was at Golaghat site of Dhansiri- Kopali Sub-

Division, C.W.C. Nagaon, Assam where he Joined on 25-7-1986 

and these after he was transfer to Dhansiri -Kopili Sub Divn. 

At A Nagaon office vide order no. C.W.C./GAU/PE-944/89/2813-23 

dt. 9-7-89. 

A copy of the transfer order dated 9-7-89 is filed 

hereto and marked as Annexure I. 

6 (iv) 	That the applicant thus worked both at Golaghat site 

and Nagaon for a continuous period of more than 8 years and in 

November 1994 he was transferred to Alipurduar, in the State 

of West Bengal, vide order No. 1/4(B)/94-NERO/3707-14 dt. 1-11-9 

issued by the Executive Engineer, C. W.C. N.E. Region Shillang, 

I. 

	

	
At Alipurduar the applicant was posted in Sankosh Investigation 

Sub-Division No. III and placed under the Respondent No.4. 

A copy of the transfer order dated 1-11-94 is filed 

hereto and marked as Annexure II 

6(v) 	That the petitioner got married in the year 1991 

but, unfortunately there was no issue . from his wife till now, 

due to some acute Gynoecological probleme with her. Wife 

of the petitioner namely Srnti Meera Das is under treatment of 

flr. K.C.Mitra a renowned Gyaenoco].ogist at Siliguri and peti 

tion being posted at Alipurduar, nearer to Sliguri, medical 

• treatment of his wife is continuing smoothly. it is pertinent 

to mention that the nature of treatment undergoing by the wife 

of the applicant is a continuous process for which the 

• 	 co-operation of the applicant (both husband & wife) is required 

Contd. 5..... 

It 
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required to generate fertility and progiance of the wife. 

It has been medically advised that treatment and observation 

of the spouse will be required for six-months to one-year 

more. 

Copy of the relevant medical papers are filed hereto 

and marked as Annexure III Series. 

6(vj) That under the aforesaid position it is very essential 

that the applicant and his wife should stay at the present 

place of posting for at least one year more enabling them to 

take medical treatment under Dr.K.C.Mitra F.R.C.O.G. at 

Siliguri. Any discontinuation/irregularity of the course of 

treatment being under taken by the applicant and his wife 

will frustrate the whole purpose and will heavily tell upon 

the health and mind of the applicant and his wife. This family 

endition of the applicant is with in the knowledge of the 

authority as the applicant by his letter dated 12-10-95 addre-

ssed to the Chief Engineer, C.W.C. Brahmaputra Barak Basin, 

shillong prayed for transfer from Alipurduar to Kooch-Bihar 

or any other convenient place in West Bengal for availing 

medical facility of his wife who was facing acute 'obsterical' 

Medical-problem and pregnancy problem. 

A copy of the applicant's letter dated 12-10-95 

is filed hereto and marked as Annexure IV. 

6 (vii) 	Tht inspite of the aforesaid position the respondent 

No.4 by issuing order under memo rio. 2(2)/SaflkOSh-96/BBB 946-

55 dated 9-4-96 transferred the applicant to Kolodyne-Il G & D' 

Contd. 6..... 
U 

- 
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site under M.E.L.D. II Mzawl, in the State of Mizoram 

It is pertinent to mention that Kolodyne No.11 G & D site 

is about 300 I<zns. away from Aizawl twon which is a very Eemote 

and difficult station and to reach their, there is no scheduled 

conveyance for last sixty kms. The applicant received the 

impugned transfer order on 17-4-96. 

A copy of the impugned transfer order dated 9-4-96 

is flied hereto and marked as Annexure V. 

6 (v±iiX That the applicant immediately oh receipt of the 

impugned transfer order made an appeal representation on 

23-4-96 to the Chief Engineer C.W.C. Brahrnaputra Barak Basib, 

Shillong for retaining him at Alipurduar Sub-tvision for 

specialised Medical treatment of himself and his wife at 

Siliguri, but, no consideration appears to have given by the 

authority as yet. 

A copy of the appeal/representation dated 2 3-4-96 is 

filed hereto and marked as Annexure Vi. 

6 (ix) 	That the applicant begs to state that the Sankosh 

Investigation Project where the petitioner was working at 

Alipurduar is a project of cannel Survey on river Tista to 

river Sankosh. Initially, it was for 300 metres width which 

although has been closed but now investigation of 1,000 metre 

width is going on under another project. Moreover, tfle Sub-

divisional Office of Central Water Commission is at Alipurduar, 

Soo the petitioner can be accomodated/retained at Alipurduar 

or in any nearby locality where C.W.C. is functioihirlg if, the 

authority piGases, enabling the applicant and his wife to 

Contd. 7. . . . . . 
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to complete the course of the treatment under Dr. K.C.Mitra 

F.R.C.Q.G. at Siliguri. 

6 Cx). 	That the applicant begs to state that in case he 

is compelled to join at Kolodyne -II G & D site in Mizoram 

which is a very interiOr and difficult station where is hardly 

any primary health-Centre with in short distance, it will not 

ne posible for the applicant to keep his wife there and to 

complete the course of treatment. 

6(xi) 	That the applicant submits biiat his wife has been 

suffering both physically and mentally and in case her present 

course of treatment is abruptly stopped due to transfer of 

the applicant than their family life will be completely 

doomed and various complicacy may arise. 

6xii) 	That the applicant is on earnleave and he was 

awaiting for consideration of his appeal/representation dated 

2 3-4-96 and nothing having been done as yet the applicant 

approaches this Hon'ble Tribunal for Justice. 

7. RELIEF SOUGHT :- 

In view of the fact and circumstances stated above 

the applicant prays for the following reliefs :- 

The impugned transfer order under Memo No. 2(2)/San-

kosh -96/BBB-946-55 dated 9-4-96 issued by the suptd 

Engineer, C.W.C. Shi].long be set-aside (nnexure - v) 

The respondents be directed to retain the applicant 

atAlipurdUar C.W.C. or in any place nearer to Siliguri, 

Contd. 8...... 

I, 



keeping in view of acute problem of medical treatment of his 

wife and of himself. 

(c) 	Any other relief as the applicant may be entitled. 

GROUNDS 

(AO 	For that impugned transfer order was not for depart- 

mental exegency and public interest. 

	

\/(B) 	For that the applicant having served more than 8 

years in the North Eastern Region his transfer again at that 

Region is against the established norms. 

For that wife of the petitioner has been suffering 

/from acute obsterical medical problem and pregnancy problem, 

for which both the applicant and his wife is under going a 

process of treatment at Siliguri whic specialised treatment 

is not avoilable at the place where the applicant has been 

transferred. 

For that the impugned transfer order will deprive the 

applicant and his wife to get adequate medical treatment and 

hence, the impugned transfer order is illegal, arbitrary Malá-

fide and violative of Article 22 of the constitution of India. 

For that the impugned transfer order, is bed in law as 

because instaad transferred there are some other places also 

where the applicant could have been transferred viz, cooàhbehr 

Coritd. 99.... 
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or any other convenient place under lower Brabmaputra Division 

Jalpaiguri, west Bengal and the applicant moved representations 

also to the authorities concerned to that effect but no 

consideration has been given from their. 

For that the impugned transfer order is violative of 

the principles of Natural justice as it seems to be passed 

with an iridictive attitude by the authorities towards the 

humble applicant. 

For that the impugned transfer order unless set aside 

it will cause irreparable ldss and enormous hardship to the 

petitioner. 

For that the impugned order to transfer the petitioner 

to Aizawl is fishy and impnoper and violative of Article 14 & 16 

of the Constitution of India. 

INTERIM RELIES PRAYED FOR :- 

Pending disposal of the application the impugned 

transfer order dated 9-4-96 (nnexure - v) may be stayed and 

the applicant may be allowed to continue at the prasent place 

of posting. 

That the applicants state he has not filed any other 

application before any Court/Tribunal for the aforesaid relief. 

 

Contd. 1Oi......' 
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The Applicant submits that he has availed of all the 

remedies available to him under the relevant service rules before 

this epplicatiofl. 

PATICULASf £LQ.L 

postal Order No. 809346109 

	

Date: 	22,05. 1996. 

An index with particulars of enclosures in annexed, 

13, 	 ParticularS of documents as per index. 

	

• 	LjF1CTifl. 

I, Sri Anup Kumar Des, Son of Late 1adhusudafl Des 

at present resident of Bang—Chatta road, 
aged about 32 years,  

shyama prasad colony, P.O. Guariahati, Oist.iX Jalpaiguri 

West Bngal , working as J.E. C.W.C., Alipurduar, do 
hereby verify 

that the contents cf poka I to 3 , 6 to 9, 12 13 are the to my 

personhel knowledge and para 4,5,& io believe to be true as per legal 

advise that I have not supressed any material facts. 

I sign this 18th day of May 1996 at 

Guwahati 1996. 

C 

5ignature -of the Applicant. 

It- - 
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GiAMCEx0" SHILLONG 	 PHONE : 223495 

Goverment ofIndia 
Centril datcr Commission 

Nthrth 11stErr1 Re ç j n 1 Office 
"Jamir I'4ans ion" Nongshi iliang 

Shillong-14. 

N 1U.1/4()/94.NEQ/3707_14 	 Detted 01 Nov.1994 

Oflice Order 

The following transfers within North Eastern 
.egional Organisation in the grade of Junior ingineers 
(C/M) are hereby ordered with immediate efi.ect in public in-
terest. 

S.No. 	Name 	 Present posting 	Future posting 

/Shri Anup Kuniar Das 1)(3)K SuL-Divn., 	NEISD-III 
/ 	 Nagacn. 	 Alipurduar. 

Shri J.N.Arjun 	 UB$D-I,Dibrugarh 	NERO,Shillong. 

This issues with the approval of Chief Enuiner, 
NERO,CWC. 

( P.M. SCOTT ) 
EX1CUr I 12 E ac :NEER 

Copy to:- 

4. The 1ecutjve .ngine er,B )ivn.,CC,;u,abatj. 

S. Concerned Officials. 

iO.MED/GU/E5TT3/94/ 	 U_I/_c, 
If 

Copyto:.. 

1. The Assistant Lxecutivc incineer,D(S)...Kopjlj SuL-Divn., 
CC,Nagaon. 

3.Shri A.K.Das,J.E.(C),D(3)...K Sub-1)ivn.,CC,Nacaon. 

( A.S.P. SINHW) 
E\LC J'I I'EENCINEE?. 

ar 

YV 
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Dr. K. C. MITRA 
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X-RAY' REPORT 	PHONE 20299 

MITRA'S CLINIC & NURSING HOME 

(X' RAY DEPARTMENT) 	 Date 

Name  :—S4 
 

M an-,o bc-~ - 
	

Age:— 

K- 	2) 

ddr:- 

ukiw Uiii 
011~ 

	

fr 
Part 	 :— 

	

UJL 	
0pJ(4fl 

I 	
frCL/i 	' 

Radiologist 

* 

)) 



MITRA'S CLINIC & NURSING HOME 
HAKIMPARA, SILIGURI-734 401, PHONE : 2 1-999 

1912.95. 
	 Report of Ultra-Sound Scan 

Date 

URINARY BLADDER: Adequate distension was acheived. No intralurninal 

pathology. Normal wall thickness. 

UTERUS : Uterus was anteverted and measured 63 x 24mm 
Myometrium wa returning normal echos. No focal mass. 

Mid—line echo appeared normal. 

Lumen was empty. 	POD was clear. 

OVARIES : Right ovary measured 37 x 15mm. 
Left ovary measued 46 x 20mm. 

Tiny cystic areas was found in the ovaries along the 

peripheny 

IMPRESION. 	Uterus measured 63 x 24mm. 

Both ovaries were slightly enlarged and showed tiny 

cystic areas alOng the peripheny ---- ? PO syndrome 

Needs further evaluation. 

DR. K • K .I3HATTACHARYA. 

• 	•• 

V\ 	7'' Name; .....................................
MRS.MBBRA ...... Age: 

23y 	F. 

Address: . ....... ........................ c O(BA... ............... 

Refd by: Dr 
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4)) 	- - 
•TOO \ y 

The Q.tet. Engineer, 
contre.l Water Cornminion, 
flrnhza1Ltra Dazik 1afin, 
Jamir I'lansion g  Nongh.tliong 	V / 
Shiuong 	 ( 

(Through propez.' Channel 	 •. ) 

absiu. 	Request for transfer fro'i &nkonh Thvontigation 
bivi5ion.lJo.III,AlipuxuAr to Cooch"Dohar or 

any other plaees under Lér DreInatra I)ivision, 
• 	 Jalpaiguri,fent I3ongal. 

sir, 
I am to bring to your kind notice of the following 

few lines for favour of your kind and cyrnpathetic conridoratiu 

•  That Sir, I had discharged my duttea in Adcam Zone 
from July'06 to Nov94. After that I have been •tx'anaerrd to 
A1LPUZdLIaD. ,.• 

That Ztr, ty idle is facing acute obstoioal 
medical probli and pzegnancy problen* Vor wMah we are 
now under treatment which viii be prolangod and continued 
as advised ntzctl7tç b( 	doctor. 	- • Iceem 	

ypt 

	

V 	 requested to *rensfer eeat Coochbohar considering the medicol 
treatment tac.lity or ey other convenient places under 
Lowex DreInaputm Livision Jalpaiguri, West Bengal where 
such type  of medical facility can be available. 

	

V 	
If zy.tmnsfer is being considered, I Ltfl d.11ifl1 

to be transferod at ray awn cost. 	 V 

! 	
V 

With due respect, 	 V  

Yours faithfully, 

'A'.ADA 

ALIPUIOUtMe 
ct 

( 

2i 	•.l 

	

\ 	 V 	 • 



Sh.S.A.Azad, JE 

Sh.M.R.R.Nair, JE 

Sh.A0K.Verma, JE 

Sh.K.Arumugam, JE 

Phulbari Site 
W.Garo Hills 
Neghalaya. 

NE ID-Ill, Itanagar7 

- do - 

- do - 

It1.J jgIt(.à 

ç1 
tj? 	iiv; 

'i 	Ti" 	i1fititi, 
V)° 

GOVERNMENT 	INDIA 
CENTRAL WATER LUMMISSION 

BRAFIMAPUTRA & I3ARAK flASIN 

"JAMIR MANSION' NONGSHLIANG, NONGTHYMMAI 

SHILLONG -793014 

I'HONE : (0364)226891 
(0364) 223495 

"AX 	: (036'1) 226865 

r I No.2(2)/!96/BBB- 	(/ ç 	 1t'i;Dated 

OFFICE ORDER 

• 	Consequent upon closure of Sankosh Investigation Division, 
Phuentsholing '( Bhuta) 0 e.f. 1.4 0 96 Vide CWC, New Dêlhits 
Office Order ooA-11011/1/94-Coord/536 dt. 25.03096,  the following 
Jr.Engineers working under Sankosh Inv.Division, Phuentsholing/a5LD 
are hereby transfemJto the places shown under the B & B Basin, 
CWC, Shillong as under, in public interest. 

• ". SL. 	Name & designation 	 Places where 	Remarks 
No. 	of incumbents 	 posted 

Sh.Sukdev Singh,JE 	 NEISD-V,CWC, Shillong 

2. 

30 

4 . 

5 0 

.6/ 

Under 
NEID-I 

For further 
reposting 
by the 
Ex .Engineer 
concerned, 

Sh.A.K.as, JE 	 NEID- II,Aizawl 	For reposting • • 	- 	••• 	 to KolodMne-II 
ei 	 G&DSlte 

by Ex.Engr 0  
concerned 

This issues with the approval of Chief Engineer, B & B Basin, 
CWC, 5hillong. 

(A. SEKHAR) 
SUFDG. ENGINEER (c) 



B & B Basin., C.\V.0 	hillong 

Copy to :- 

1. The Suptdg. Engineer Central Inv.Circle, CWC, Gangtok (Sikkim). 

2, The Suptdg.Engineer, Neghna Circle; CWC, Silchar0 

3. The Suptdg.Engjneer, NEIC,CWC, Shillong 0  

4 The Under Secretary, 	(Estt0VI section), CWC 	New Delhi, 

5. The Ex.Engineers, 	Sj/ 	-II, Aizawl/ FIDIII, 
Itanagar, Sh.U.K,Sen, JE, who is under ordertransfer to 
L.B,Divn, CWC, Jalpaiguri, vide T.O.Order No.1/4(B)/95-BJ3B/ 
2580-84 dt. 1311.95 may be relieved immediately, 

Person Concerned. 

7. Office Order t ile. 

8 File No 0  1/4(B)/95-NER0 

/ 

1•- 

.1 



'I 
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The Chior Ttciflof r, 
Cøntral 1:ator cnis,tfl, 
Alrahnaputva 1zr fla3i, 
Jami renion, tTongshi Long, 

Aibjeott 

Rep 	2 

Rofoence is invtód to tho boim, it 'ir,  111tin1*At(1 that 

• 	I have been potd in tè rksii mV. &b. FiviiO11 tO•II t b 

• AU2UaD nince I)' 	tet pew1fl 	yar (iht) l (FeuD) 

month in CoIzZhat V,  L Site under 	(3outh) k'apiii sub* 

iviin at Jtmgaor,t in northetern1eAofl. 
n.Y,4c-l:r afli nry utfe i 	undcroifl a 

• trcatzren.t . at 

	

	 'Whav n jszue after 51 ,rara of 

, the trtnnt w)rCi? oraO 1ner 1i:C. In 

iwictthe •i trru,rcr to .oiyv tte Ur rth 	11W. 

cc, Z1wt1 j4-17 	 ':ll/ ny 

• 	XtOh 

iv 	Vur1' it is alsoI .iuttd tiit, I Mve versted 

• or 	iflQ 	( il.Q.) in /4uruth' :3tth. j/1%2i()fl 1rtt SjnC? 

	

joining nd opctnt only on 4r Peé 	hcnce your kr1Ll 

£s •qusted to t.oin me te*r thiri 	. ivith.'fl to enbl0 zO 

TJriO r.y duty in Office a 	fl 	atefld FaiI1Y prObl. 
Ing Conide/tbOVi it i ontie5.pnt that. a Ute 

help Will be tbetoec. 

- - 	 • . 4'. , 

1'  

	

nkos1 Irnr, 	b. ivj;r1 1.II1. 

Copy toi. 

M.r'tnce copy to the Clitcif 4 	r, CC, i:w, :MtUaw, 
for ir oxation anel ntry ttfl pF' . 

A . 

y y?T 


